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Whether Reporters of local papers may be allowed to see the Judgement ?
To be referred to the Reporter or not ? , |

Whether their Lordships wish to see the fair copy of the Judgement ?
Whether it needs to be circulated to other Benches of the Tribunal ?

JUDGME NI { ORAL)

(8{02h8h§§?82n,3%§vered by Hon'ble Mrs ?‘Kf Kartﬁa,

' Heard the lapplicant in person and the- Learned counsel
for the reSpondentsﬁ The grievance of the applicant is that
he was not givenkthe pay scalé‘of Eu1800-225o(pre-revised)
attached to the post of Resident Director, Trade Development
Authority, Tokyo,held by him in Tokyo from 2lst August, 1983
to 28th August, 1987. The applicent is an officer of the

Central Goverrment and the pay scale claimed relates to

period when he was on deputdtion to Trade Development Authority.

- In.case the applicant succeeds in the present application, it is

the. Trade Development Authority which has to implement the orde-i;

of the Tribunal.,
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2% The Trade Development Authority is a Society registered

under the Societies Registrarion Act, 1860%v It is not one of .
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the societies which have been notified under Section 14(2)
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~ [ applicetion is not maintainable for want of jurisdictioni The
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of the Administrative Tribunals Act,- 1985,

. el
3 The applicanb/states that the Tlade Development

R

Authorlty)though a 5001et¥J¢s receliving all funds from the
Government of India and as such, the appllCatlon is
maintainable in view of the provisions of Section 14(1l) of the
Administrative Tribunals Act, 1985. As against this, the
leafned counsel of the respondents statgg that in the absence

of a nbtifiéation under Clause (2) of Section i4 of the said
&ct, this Tribunal has no jufisdiction to entertain the
application and tc issue any direction to the Trade Development
Authority as has been prayed for in the present applicationg;ggﬂ
4e Havinglccnsidered the rival contentions, we are incliﬁed
to agree with the céntention of the respondents: %Vin the absence
?of any notification issued by the Central Govef?ment under
‘Sect'on 14(2) of the Administrative Tribunals Act, 1985,

‘brlnglng the Trade Development Huthorlty within the jurisdiction

I
; of this Tribunal, we_are of the view that the present

% pplicant will, however, be at liberty to move appropriate
\ legal forum and seek redressal of his grievances, The
i

dppl1catlon is dismissed with the above said observaulon§//>

Lhere will be no order as to costsis
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